No. 12wV 2008
Government of Indin
Ministry of Financee
Department of fapenditure

Now Delhi, the 3rd February, 2009

Subject: Implementation ef New Pension Scheme - [nstructions regarding

Oversight Authority regarding-

Attention is invited to the Sian dard Qperating Procedure, develered by NSDI.,

wherein it has been stipulated that a Principal PAO will have scveral ©.~ctions in the

\PS and most of them will be in the nature of monitoring the per:o-mances of the

Nodal offices under its jurisdiction am

i ke wili be responsibic for o ong ot the

following activities: “
u Consolidate PAO registration form and forward it to CRA for registration.
PAO and DDO in discharging heir responsibititics in

. Monitor performance of
CRA systeni.
" Monitor the resolution of grievances raised n” inst PAO.
u Take necessary action o ensire compliance of PAO and DDO & -~ the

operational procedures 0f R system.

2, It is, therefore reiters ated that the Principal P2 AO/PAO will contiue as the
oversight authority for the purpose of NI PSCAN cven after CDDOs have Hoen permitted
o directly upload data since the CNDDOs derive their cheque dras -. pOWLTS by
delegation from PAOs. llence, Pr. PAO would need to register v NPS CAN
immediately, if not already done.
3. Further, the Ministries/Departments may constitute 2 Com:= ~.« headed by
IS(Admin) & Pr. CC A/CCA to monitor the repistrations/regular ur - of data and
fund transfer to ensure that no delay oceurs.
4. This issucs with the approv al of Sceretary {Lxp).
,‘,\.»5
. Manoj Sahay)
Director

To
l: Mr. V.NL Kaila, CGA
2. s, Soma Roy Buss {Pension)
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